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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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of AEN,

Order dated 17.11.94 &'
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Heard‘Dr.v.Pridhviraj,Ld.Counse‘l : J
for the applicant,who by filing a memo
dte.16,11,94, submitted that the applicant
waé allowed by the Deputy Chief Personnel
Officer, office of the General Manager (P),
Garden Reach, Kélkata, vide his letter
dte.26,8404, to aprear in the written
examination held on 29.8.84 for the post
Accordingly, the applicant appeared
As his‘f;

o

grievance in this 0O.A. related to considera-

at the said evamination on 29.8.9 4.

tion of hils candidature for appearing at
the examim tion for the post of Assistant
Engineer (AEN), and the same havinc been.
adequately met by the Respondents by the -
order of the Dy.,Chief Personnel Officer

At e26,8,94, this 0.A. has rendered infructu=
ous.

Having condidered the sql:mission made 1?:'
PrePrithviraj and after hearing Mr.R.C.Ratb,.
Ld.Standing Counsel for the Respondents, we
dispose o f this O.,A, fpr having became
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infructuous,




